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Heard 3hri S.J.ariJa, learned Couusel fcr 

the etitjoner a nd Shri S.P.1eria,n jeared Addi, 
tadina LOUn5el for the Respondents ead also 

perused the records. 

in this application the petitioner has preyed 

for adirecion to respondents to give him salary for 

the months of October & Novenber, 1999 and fur 
iurthe - dirption that he should be paid his salary 
ragularly. Ifte 2nd prayer is for d1rction to 

rspdents to sanction him over time alloance, 

as he is entitled to get the same, espondents have 

ailed zneir counter opposing the ::rayer of the 

applicant anO the applicant -h as filed recinder, 

have gane through the Dleaiings. 

A. thC counter th? rasporiderits have mentioned 

that salary for the months of 0ctoher 	Uoveher, 1999 

has in the meantime been oaid to the apolicant, vibich 
has act been denied by the •spr'licant in the r&joinder, 

In vie of the above, this aspect of the prayer 

has already been met and it only reoaiaso for us to 

I irect the respondents that like other similar 

::[OplOVeeS applicant must he paid hIs saloap repulerly 

every month in accordance with rules. it is so 

ord ered. The 1st prayer of the applicant is disposed 
accordingly. 

The 2nd prayer of thepolioant is for payment 

of over time allcwnce. •Resooncl ents have stated in 

Pg-1 of their counter that over tine claim of the 

plicant has been recommended by the iJirector, Leptt. 

of Light ouse and Light Ships, Calcutta to the .- 

eatt. of Light ouas and Light Shins, he 	elhi 

nayment can only he made after the saric1ca is 

r oceived. e note that the counter in this case ha 

I lIed in May, 2000 and by rioJ 10 months have 

elapsed. We also firi from Annexure_R/, annexed 
. 

th 	iic Respondents that parncnt f over time 

aiiwarice has been under 0 active consideration0 of 

h 	i 	 aceTs 	rior to the date  of suf 	 p 	p  

issue of this letter at Anriexura_R/3 FrQrnthe 

copy of this letter the date of its Lssue is not 

clearly visible, But thfs appears to hve been issued 

'a'met1me in 1994. Th 	it apoears that the cluestion 

Of gi:antiaq over tira ailoasnee is recctvng active 
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const LEX3tiOfl t Lh:: Ministry from i4. s th 

mtter has beeb ucriding for long time, we direct 

espondents 1 and 2 to sanction tbi Over ti 'In e 

allowance pyahle to the applicant inaccordance 

with rules within a oertod of six .'eeks ftom today. 

he 2nd prayer, of the -splicant is accordingly 

disposed of. 

Lear ned COUOSC1 for the p et..tlonar has 

brought to our notice at the time of hearin, a 

circuiardated 24.1.2(301 issued frzn the ffice of 

wit reg 	to pymanit ofResorenit No.1,   

to Upe,rational tafl. It is not necessary for us 

to go into the question of manner of sanctioning 

.i.A. In case after receipt of the .T,A, the 

applicant has any grievance with regard manner of 

sanction of overtime allowance and quantom thereof 

that would involve a separate Cause of action and 

cannot be adjudicated in the present L.A. 

In the result, therefore, O.A,  is disposed 

of with the above direction and observation, but 

without any order as to cot. 
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